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ICPA Directives

2740. 8HRI 8IVAJI PATNAIK:
8HRIMATI 8USEELA GOP ALAN:
DR. ASIM BALA:
SHRI ANIL BASU:
SHRI 8UBRATA MUKHERJEE:

Will the Minister of CIVIL AVIATION AND TOURISM  
In  pleased to state:

(a) whsthsr th« Government are aware of rsoanl 
directions issusd by ths Indian Commsrclsl<* Pilots'

*'V' Jti** paiinufsrly against a flight attendant and soms 
id*er related matters;

(b) If 60, whether the matter has bSen taken up with 
the ICPA,

(6) whether the Government propone to i?ke ectton 
against the erring official! In this regard; and

(d) If SO, the details thereof?

th e  m inister o r  c iv il aviation a n d  to u rism
(SHRI (SHULAM NABI A2AD). (a) Yes, Blr,

(b) to (d) On oomplalnt of a pilot, Indian Commercial 
Pilots’ Aaaooiation (ICPA) haa laaued a directive to Its 
member agalnat an Airftoetsss. Managemam of Indian 
Alrllnoa have aaked explanation of both pilot and the 
Alrttoataaa. The matter haa also been taken up with ICPA 
and Air Corporation Employ*** Union.

Loss to Reserve Bank ot India in US Bond Market

2741. SHRI TARI7 BARAN TOPDAR:
SHRI 8UDHIR QIRl!

Will the Minister of FINANCE be pieaaad to atate

(a) whether the Reserve Bank of India haa lost 
substantial amount of money in US bond marks! aa 
reported In the Observer of Businass and Polllioi dated 
Boptsmbsr 28, 1994;

(b) If so, the details thereof;

(c) whether the Government have fixed any 
reeponelbility In this regard; and

(d) if so. the detaile thereof and the action taken in thia 
regard;

(•) the atepa being taken by the Government to 
prevent euch losses in future?

TH E MINISTER OF STATE IN TH E MINISTRY OF  
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY):
(a) and (b) the Reeerve Bank of India haa indicated that 
the reference In the question la to changee In aecurity 
prtoee m International financial markets, and that It la not 
correct to coneider theeo varlatlona es a loss Incurred on 
hwoctmont of foreign exchange reeerves. RBI haa alao 
indicated that ite earning on foreign exchange reservee haa 
all along been positive.

( i)  to (e) Do not artae.

Child Labour

2742. SHRI C.K. KUPPUSW AM Y: Will the Minieter of 
LABOUR be pteaaed to state:

(a) whether the Govtmment are aware that the child 
labour ia rampet in hosiery unite In Thlruppur and Northern 
State Industriea In Sivakaal and Tamil Nadu; and

(b) if so, the atepa taken to rehabilitate ths child labour 
and snforos ths law and guldsilnss rsisting to ths abolition 
of ehlid labour In thsss units and industrial?

TH B  MINISTER OP S TA TE  OP T H I  M INISTRY OP 
LABOUR. ANP HOLD) NO ADDITIONAL CH A R G E OP THB 
M INISTER OP S TA TE  OP TH E  M IN ISTR Y OP OOAL 
(SHRI P A  8ANGM A). (a) and (b). Th s information is 
being collected and will he laid on the Tabls of the House,

bipartite Settlement with Bank Workers

SHRI HARIN PATH A K 1 Will the Minister of 
FINANCE be pleased to stele.

(a) whether the Indian Banks Association has made 
6th Bipartite Settlement with Bank Workers' trade unions,

(b) if so, the detaila thereof;
(c) whether ths Qovsmment are going to make 

sattlement with officers' associations of Banks about the 
wages revision; and

(d) if eo, the detaila threof?

TH E  MINISTER OF S TA TE  IN TH E  MINISTRY O F 
FINANCE (8HRI M.V. CHANDRASHEKHARA M URTHY)
(a) to (d). Indian Banks' Association has signed on 8.10 04 
*. Memorandum or Understanding (MoU) on wage revision 
with major trade unions ih the oanklng Industry providing 
for an overall Inorssae in wage bill to the luno ot 10.6% 
etmung the banking industry Rs. 38* crores p.a>, in respect 
of (he award staff employees in public sector banka. The 
ISA haa further Informed that modalities or implementation 
ot ths ssid MoU srs bslng negotiated with ths trads 
unions, Similar dissuasion! with officers' associations ars 
in progrsaa.

Reeervetlon in Promotlone In Syndloete Bank

2744. SHRI RAM VILAS PASWAN: Will the Minister 
of FINANCE be pleased to atate:

(a) whether the Supreme Court had upheld the 
reservation in promotlone within officers cadre In the 
eyndicate Banka;

(b) if so, the detaila thereof;

(c) whether the Government have implemented the 
decision of the Court;

(d) If so. the detaila thereof; and

(e) if not. the reasone therefor?

TH E  MINISTER O F S TA TE  IN T H E  M INISTRY O F  
FINANCE (SHRI M.V. CHANDRASHEKHARA M URTHY):
(a) to (e). In pursuance of the Supreme Court Judgement 
dated 10th Auguat, 1990 In the Writ Petition No. 847/87 
Wed by Syndicete Bank SC/ST Employeea' Aaaooiation 
versue Union of India and others, Syndicate Benk provides 
for reservations In favour of SC/ST m promotions




